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BEFORE THIEE HON'BLIEE NATIONAL GRIEEN TRIBUNAL
WEST ZONE, PUNE

ORIGINAL APPLICATION NO, 81 OF 2023 (WZ)

LTS \ &\ Jumeshbhior Chhapanbhai Topadiya L Applicant
3 Oy " i
{ \ o J } Versus
\ ~-\\\\‘.~ ' /- State of Gujoarat & O,
A

et o State of Gugneat & Oes, L Respondents 7
NG . ,,'(
L2 ¢

Mudavit i Reply on behall of Respondent No, 5

IT 18 MOST RESPECTFULLY SHOWETI il

LT state that, 1 have been served with the copy of petition and as | am
conversant with the facts and circumstances, 1 am competent to file this reply

and therefore 1 am filing the present reply.

o

AU the outset 1 deny all the allegations, averments, any seriatim of issues
made in the memo of petition, and non-denial of any allegation, averments,
any seriatim of issues made in the memo of petition, and non-denial of any
allegation, averment or any seriatim of issues should not be consented as
admission on my behalf, unless and until it is specifically admitted. It should

be categorically taken and treated as denied.

(&)

. It 1s most respectfully submitted that the present respondent herein is filing
this reply pursuant to the order passed by this Hon’ble Bench on 15.05.2024.
The copy of the order is marked hereto and annexed as ANNEXURE R1. That
the original application has been filed with the prayer that respondent no.7
M/s. Infra Buildcon be directed to stop illegal mining done in riverbed of Tapi
river near village Dumas, Taluka Majura in surat district. That the action of
the present respondent no. 5 is under challenge that the permissions for
mining was issued to respondent no.7 which is in violatjon of CRZ Notification

2011.

4. It is most respectfully submitted that, in the present case the office of the
present respondent no.5, gave the NOC issued by the Commissioner of

Fisheries vide communication dated 04.02.2022 to the respondent no.7.

5. 10is most respectfully submitted that, the office of the respondent no.S, vide
communication dated 04,02.2022, granted only No Objection Certificate for
dredging and further conditions were imposed on respondent no.7 i.e. for the

purpose of dredging the respondent shall take prior permission from all
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mmed muthorities before taking steps ol dredping. A copy of the ordey
conce $

: ) . private respondent n0.7 herei
duted 04.02.2022 granting NOC to the private Te3l Fiein or

, ‘ vl ae » ..
Jifing and usimg ninerals is annexed hereto and marked as Annexure-R2,

6.t is submitted that the respondent herein hias not breanched any condition of
violated any - proviso of the CRZ Notification 2011 a5 per the office
memorandum of the Government of Indin of the Ministry of fsnvironment
Forest and Climate Change dated 12.07.2023 clarification was sought for
exemption from EC for dredging and desilting of dams, reservoirs, weirs,
Larrages, nver, and canals for the purpose ol maintenance, upkecp and
disaster management, It would be pertinent to bring to the notice of this beneh
that the NOC was sought in the month of February 2022 by the respondent
no.7 from the respondent no.5 for removing the dredging. Further, the NOC
which respondent no.5 use to issue as per circular dated 26.05.2020 to
applicants carlier now have been cancelled vide circular dated 23/10/2024 of
Agriculture, Farmer Welfare and Co-Operation Department Circular no. ACD/
DOF /e-file/2/2022/2945/T. Therelore, it is clear from the above facts that the
NOC was granted for only removing the dumps from dredging. At the rclevant
point of time there was no such notification or guidelines that permission of

EC is to be taken before getting the NOC of dredging from any authority.

~l

It 15 submitted that the respondent no.5 Commissioner of Fisheries had
pranted NOC on 4.2.2022 only for dredging in the CRZ arca. Further it is
submitted that the translation of the said letter which is placed by the
applicant herein is not proper and correct translated copy. The respondent
no.5 has not given any NOC for mining of any sand, clay, gravcl or silt to the
respondent no.7 vide its letter dated 4.2.2022. The said NOC was granted by

the respondent no.5 to the respondent no.7 for dredging in the said area,

L therefore the respondent no.6 gave permission to the respondent no.7 to
I “remove the dredging.

axe |

~ Y | & /

“ 1t is submitted that if we peruse the joint committee report than there are
contradictory observations made by the expert. The contentions raised by
recpondent no.5 are very clear that they have not given permission for any
type of mining; rather the permission for mining was to be sought from
respondent no.6. The report says that dredging was allowed without prior
permission of environment clearance. The committee has failed to take into
consideration that the puidelines were issued in the year 2023 for getting EC
and the respondent n0.7 was piven permission in 2022, As per the report the

work of dredging was stopped on 23 of January 2023, [t is submitted that the
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respondent no.5 has not done any act which violates the notification or which

gives illegal permission to no.7 for dredging or mining.

O

. It is further submitted that the respondent no.5, department has earlicr also
given such similar NOC to various parties for dredging purpose. Copies of the
NOC issued to various parties are annexed hereto and marked as ANNEXURE-
R3. Further the conditions which are laid down in the present case samc s
been applicd to other parties also. Therefore, there is no violation been done

on part of the respondent no.5 herein.
Date-

Place- Gandhinagar

VERIFICATION

1, Parth Kirtikumar Barot, hindu, adult, do hereby state on solcmn affirmation

that what is stated in the foregoing paragraphs no.1 is true to the best of my

knowledge, information, and belicf and [ believe the same to be truc.

o dd
. pr
Solemnly affirmed at Gandhinagar on this day of B D 2024,

DePONENT
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Item No.02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option]]

ORIGINAL APPLICATION NO.81 OF 2023 (WZ)

Jigneshbhai Chhaganbhai Togadia Applicant
Versus
State of Gujarat and Ors. Respondents

Date of hearing : 15.05.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Rahul Choudhary, Advocate

Respondents : Mr. Maulik Nanavati, Advocate for R-2, R-3, R-4 and R-8
Ms. Ritu Guru, Advocate for R-6

ORDER

1. From the side of applicant, learned counsel Mr. Rahul Choudhary
has appeared and states that he has effected service on all the
respondents by registered post and in proof thereof, he has filed service-
affidavit on record, as per which service is found to be sufficient.

2. From the side of respondent No.2-Gujarat CZMA, respondent No.3-
District Magistrate, Surat, respondent No.4-GPCB and respondent No.8-
Gujarat SEIAA, learned counsel Mr. Maulik Nanayvati has appeared and
filed Joint Committee report, which is annexed at pages 184 to 248 of the
paper-book, wherein it is recorded that the respondent No.7-M/s M.M.
Infra Buildcon/Project Proponent has obtained NOC from Fisheries
Department, which did not have authority to grant such kind of
permission :although it is also recorded that the mining activity has
stopped since February, 2023 which was carried out during the period

between March, 2022 to January, 2023.
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3. Learned counsel for respondent Nos.2, 3, 4 and 8 states that the

total Environmental Damage Compensation (EDC) has been calculated to
be Res.4,74,15,196 on account of illegal mining having been done by
respondent No.7 under the garb of permission for dredging. The learned

counsel for the applicant has filed response/ objection against the said

report, which is taken on record.

4, None has appeared from the side of respondent No.7 - M/s M.M.

Infra Buildcon despite sufficient service. But we find it essential to serve

a copy of the Joint Committee report on respondent No.7 on its address

on which the applicant has effected the service of notice and the same

has been delivered. Hence, copy of the Joint Committee report be sent/

served on respondent No.7 by registered post, by the Registry of this

Tribunal within two weeks and respondent No,7 may file objections

against the same, if any within two weeks thereafter, failing which it will

be treated that respondent No.7 has no objection against the said Joint

Committee report.

5. From the side of respondent No.6 — Commissioner, Geology and
Mining, Gov4ernment of Gujarat, learned counsel Ms. Ritu Guru has
appeared and states that she may be provided a copy of the Joint
Committee report. Learned counsel Mr. Nanavati for respondent Nos.2,
3,4 and 8 states that respondent No.6 was the one who had granted
permission to respondent No.7 and therefore it need not be served copy of
the Joint Committee report. However, if this Tribupal directs, he is ready
to supply a copy of the said report to respondent No.6. We direct learned
counsel Mr. Nanavati to provide a copy of the Joint Committee report to
the learned counsel for respondent No.6 within a week and within two
weeks thereafter, objections against the same, if any may be filed along
with reply-affidavit by respondent No.6.

6. None has appeared from the side of respondent No.1-Chief

Secretary, State of Gujarat but the same is found to be a formal party.
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7. None has appeared from the side of respondent No.5-Commissioner
of Fisheries, Government of Gujarat, despite sufficient service.
8. Put up this matter along with O.A. No,76/2023, for further

consideration on 16.08.2024.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

May 15, 2024
0.A. NO.81/2023(W2)

npj

Page 3 of 3
[NPJ]



582 /‘\'Y\'Y\EXUBZ—G—Q- 589

AL sMatetsllell A7

oAt A%A ALEleAd1R

a1 SLYCRAY U3l eldat, 6Als oletR- 10, A% 1A, ditlletatR
Hoaaade

el AR 00¢-232 W3e ¥ du? -23U3930

§HIS: Y /28/2-U/3WU/NOC/YRA/R1-22/ A3 dl. oY /0R/0%R

v, ' ( By -R.P.A.D.)
AN, AN, Bogl ollcsBlet,

1€, ol e, Rael Snda,

Qaell wé, sicllauad),

sld3l- 3e5¥Ny.

Qe : Yre eetotl UR YAAldl degsieti $u, %92L, HIECAL, SY, 38,
aicllat?, 1R, Guzl, WUAlE, e, eltst, Astesel @2 et o€
Qi Mgl udr adl dfl dtéluesi Yt ada siv,HiEl, dl,
£52 (AoS0UR)A JoA1at 53] slacll HIR "l clitll YHIGUA" Ul
ol

deel- A A, 805l olesHlatell dl.Re/01/202R0{] uRY.

GUsct [Qna A Aeel uottd Fellatalle] B, BRUELRS Ant. AM. 85t
olles flot-otatd]l tellRl Yoot veclisll WA YRR ciggsiotl 1, 89U, HIlECA,
sclizt, 38, olcllalR, el AR, GuRL, YIucle, We, e, s @QoR et o€ (R
wigl uaz adl dndl otélueni yag qdct siu M), e, 55 (Aos o)A Joslot 53
gacl HE "ell ditl YMIQUX Audl olodell uy (Ao uin(u) aved
anantafel Yl osaunl ealdat Aatel ua el Qa2 ue? Fostar sualldl
sleL tral A 503l exMaet ollsacl vielloll AU wiglL uU wellzy Wi
elws s2cll vidloll Lol AU sidaudl sal eyl de ollAell WA
53| YRe oll il YHguA” el WA .

Scanned with CamScanner



590

583 ._
s - g

AR cﬂ;.

V. Aol sl wzope2 bR WGl U weflor Qeuatoti U25(28001( Yeldyoq -
Qo yorey a3 WReltedll Qauell 282 Any w Aea wzseslo U Py
Rewdtoll yaeyeo Qatell ucll A8 A A Aol Q.

R). Rell wotet, Jall@or way I 514004 e2@attet siaeuni e Ree, siy,
AR R AAdletl yeyen 3 AHUHAL QUAR s UGl of &2t QA AR otéloy Uy
YR WaReel 11208 Weyroyg e U A srcllell 234

3). Al risoll uzopedy el viotet, @l 310l 511008 Weyoy
AU AR RAWY 5cllel R3Q U ooy 51619\ of59llot of| 212 AN ot oy touef]

Al ey Qof YU Wetet 52ct0] 3. 241 51420 eti €D ol (AretiAyj
@t e quyd ot AA Aol 510y Nogorl Avcell Q. U 5904
EAN2Alet A e 05901 U/ Aotgloll 2 QA Aofl yeel] FAUGHELZ] Royorllof)

39\,

¥). Awedll /350l 2upaped Al Ut wR SRR 301l 5114004] SRIEe]
UL ER124let gy 32 ysY YR s2a 2 U} oy Arctel]l 39

W). Qewot et wex CUY ST AsLA Actl iy R R20ef ietet Rorerll)

53cllgf 234,

S). MIRL U viofloy Qo] etretiot ucil zicd] AR el et 2a Guaiy
MR s@atots ezl ey W atsg] 2y 2 d QA 28 yy
A sR2o1250e0 529 WA ezeliel] 233,

9). MR Ul LA WeAcigel 3oso Uslell snze029 W] wAy
Roeotodt JoT0lofl Aney 2ot Sleuel oy USAL otl et A yorol dsere 5419
4008 srautef] 28, Ane Wiyl gy HRAL sRaetzefl 524 belR Quani

AAd 404 H2ou titydly cliel/slofloll weyogd Ulue] 2249,

¢). wRFERSeA Mol yorored Ry UAell 5Ael Quenni s Rooted
$fotel 8420840 W cRAY s B § o @Qetieell ustaal il welley wicd




s i i

= 584

[ srellefl 23, A wUecdd el stdcudl v velly WA Auoll seuell s2cuell
‘ 224

€) MERE "oll alltll YMIGUA" UlA(U) cifoll HMAdMOL HB Ul WA B, B

gldd AHA HAEL Sl Ay AMA HE Votot scUMl wad A o{l2ofuR
staduRell stlaudl sreunl wuad.

20). GURlsel 2Rl U4l SlEFURL AR e{dl seuMl WA A vl SN dUaH]
UAA ol il YHIGUA" U € UAC JQUA. O(/

Hul gogalR
HRA L sl 5A31
oltlletorR

aSE clloil:- £
s el NVEa

). U, efpeRaulsl, eretQsttot U wollasvid, Weet Act Ueat-2, oll-6As,
Udcll HL, AUSAU AS, Yl dRg QL AR %33 stlaudl 13,

591°



A Y S R e L o SRR
Anexure-a.-p

Commissionerate of Fisheries
Gujarat State, Gandhinagar

Dr. Jivaraj Mehta Bhavan, Block No. 10, 3rd Floor, Gandhinagar

Tel.No.-079-232 53921 Fax No. 23253730

A o b A ——
(By -R.'P.A.D.)

To.

M.M. Infra Buildcon,

219, 2nd Floor, Shivani Complex,
Shivani Park. Kaliyawadi,
Navsari-396445,

Subject: To issue "No Objection Certificate" for desilting of Tapi riverbed passing through the
boundary area of Dummas, Hazira, Magdalla, Kawas, Rundh, Gawiar, Bhatpor, Umra,
Piplod, Pal, Bhatha, Adajan etc. of Surat district and Syrat city taluka and extracting
silt, clay, sand, gravel (sandbar).
Reference: An application filed by M.M. Infra Buildcon dated 28/01/2022.

With context of the above subject and reference. this is to inform that. a *No Objection
Centificate” is issued for only Office use for desilting of the Tapi riverbed passing through the
boundary area of Dummas. Hazira. Magdaila. Kavas. Rundh. Gwiar. Bhatpor. Umra. Piplod.
Pal. Bhatha, Adaja eic. villages of Surat District and Surat City Taluka. at latitude and longitude
area as indicated in the map for five (S) years, with recommendation for further needful
proceeding on paying the royalty on minerals, excavated during this work by the Mines and
Minerals Department ., pursuing the details of an application filed by the applicant M.M. Infra
Buildcon- Navsari for issuing “No Objection Certificate". under the following conditions:

:ponditions:

1. The agency/ society/ applicant is required to secure the necessary approvals in accordance
with the existing rules prescribed by the Mines and Minerals Department of the Government
of Gujarat, as well as obtain any requisite approvals from other relevant government
departments, if applicable.

2. Silt, sediment, and gravel extracted during sand excavation, deslting and dredging shall have
to be spread out on the riverbank without disturbing the river flow and affecting adjacent
properties at their own expense and by themselves.

3. The agency/ society/ applicant shall have to undertake sand excavation, desilting and dredging
at their own cost and risk, while also ensuring the safety of the river embankment. The agency
shall take measures to prevent an increase in the silting rate in other areas as a result of these




z

9.

10. Any violation of the terms will result in the automa

activities. The agency will bear full responsibllity for any damages, accidents, or casualties that
may occur,

The agency/ society/ applicant is required to suspend sand excavation, de
operations during monsoon and upon receiving such directives.

The agency must adhere to all other policies and rules which may be made applicable by the
Department. '

silting and dredging

It is required to pay premium charges which may be determined by the Commissioner of
Fisherles at the Commissionerate of Fisheries, In addition to the royalty charges and other
taxes to the Mines and Minerals Department.

The agency must operate in such a manner that does not hinder maintenance dredging and
other tasks assigned to the contractor through an online tender system by the Fisheries
Department. The agency will bear the professional responsibility for any profit/loss resulting
from its operation and the operations assigned by the Commissionerate of Fisheries.

The Mines and Minerals Department shall verify whether the area requested by the applicant

ov'erlaps with the maintenance dredging operations assigned by this office. The Mines and
Mineral Department shall take necessary actions regarding this.

This "No Objection Certificate” is vajid for five (S) years. Legal actions will be initiated
according to Rules, if the agency continues excavation after the above-mentioned period.

N tic revocation of this "No Objection
Centificate” which is issued for.

Sd/.
Chief Engineer
Office of the Commissioner of Fisheries
Gandhinagar

Copy to:

1. The Geologist, Geology & Mining Department, Jilla Sev

Map

1Y

W

1]

Lines, Surat. For intimation and necessary actions.

'

a Sadan - 2, B-Block, First Floor, Athwa
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Office of the Fisheries Commissioner
Gujarat State, Gandhinagar
Dr. Jivaraj Maheta Bhavan , Block no. 10 , Third Floor Gandhinagar
Tel no. -073-23253921 Fax no. 23253730

No.GM / Tech/ T-5§ Dredging/NOC/Amareli /22-23/1532 Dt. 02/11/2022
To,

Shining Blue Infra Heights Pt. Ltd.,
The Spayer, 12 Floor,

Office no. 1204, Shital Park,
Rajkot -360005

Subject: Regarding to issue “No Objection Certificate”
Ref.:- An application of the Shining Blue Infra Heights Pvt. Ltd dated 17/05/2022

According to the above subject and reference, this is to inform that, considering the
details of an application made by the applicant Shining Blue Infra Heights Pvt. Ltd for issuing
‘No Objection Certificate’ for carrying out desilting, dredging work in Dhatarvadi riverbed
passing through Ramapara-2, Kovaya, Shiyalbet Sankhiyad, Chamara, Bamangam, Ganbhira
located in Ta. Rajula, Dist. Amareli and Kothiyakhad, Dhansari, Valavod, Gajan, Sarol, Gorva,
Kanakapura, Badalapur located in Ta. Borsad, Dist. Anand and Haripura, Dhuvaran, Rajpur,
Kalamsal, Vadgam, Navagam Bara, Akhol, Khambhat, Salaj located in Ta. Khambhat, Dist.
Anand and Hamadpor, Kanthariya, Kavi, Sarod, Valipor, Uber, Veday, Kareli located in Ta.
Jambusar Dist. Bharuch and Tithor, Karkhadi, Chokari, Pavdi, Sultanpur, Dabka, Mujpur,
Ekalbara, Umraya, Jaspur located in Ta. Padra Dist. Vadodara at self-expense, a *“No Objection
Certificate’ is issued for carrying out the said work for the latitude and longitude area indicated
in the map for a period of seven (7) years subject to the following terms and conditions and to
take further appropriate actions to deposit the royalty to the Mines and Minerals Department
for the minerals extracted during this work. The purpose of this NOC is limited to this office

only.
A ‘No Objection Certificate’ is issued for unloading/dumping and transporting dredge

material/minerals extracted during the said work on the riverbank in a way that it does not
affect anyone in anyway. The purpose of this NOC is limited to this office only.

Terms and Condition:-

1. The agency/ society/ applicant is required to secure the necessary approvals in
accordance with the existing rules prescribed by the Mines and Minerals Department
of the Government, as well as obtain any requisite approvals from other relevant
government departments, if applicable.
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Silt, sediment, and gravel extracted during sand mining, desilting and dredging shall
have to be laid down on the riverbank without impeding the flow of the river and
affecting adjacent properties at their own expense and by themselves.

The agency/ society/ applicant shall have to undertake sand mining, desilting and
dredging at their own cost and risk, while also ensuring the safety of the riverbank. The
agency shall take measures to prevent an increase in the silting rate in other areas due
to these activities. The agency will bear full responsibility for any damages, accidents,
or casualties that may occur during this work.

The agency/ society/ applicant must suspend sand mining, desilting and dredging
operations during monsoon and upon receiving such directives.

. The agency must adhere to all other policies and rules which may be made applicable

by the Department.

The agency is required to pay premium charges which may be determined by the
Commissioner of Fisheries at the office of the Commissioner of Fisheries, in addition
to the royalty charges and other taxes to the Mines and Minerals Department.

The agency must operate in such a manner that does not hinder maintenance dredging
and other tasks assigned to the contractor through an online tender system by the
Fisheries Department. The agency will bear the professional responsibility for any
profit/loss resulting from its operation and the operations assigned by the office of the
Commissioner of Fisheries.

The Mines and Minerals Department shall verify whether the area requested by the
applicant overlaps with the maintenance dredging operations assigned by this office.
The Mines and Mineral Department shall take necessary actions regarding this.

This “No Objection Certificate” is valid for seven (7) years. Legal actions will be
initiated if the agency continues mining activities after the above-mentioned period.
This “No Objection Certificate” will be revoked automatically upon breach of any of
the conditions.

Sd/- -
Chief Engineer
Office of the Commissioner of Fisheries
Gandhinagar

Copy to:

1

The Geologist, Geology & Mining Department, Bahumali Bhavan , BL.-C 2 Floor,
Room no. 213, Ta. Di. Amreli for intimation.
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Commissionerate of Fisheries
Gujarat State, Gandhinagar
Dr. Jivraj Mehta Bhavan, Block 10, Third Floor, Gandhinagar

No: GM/Tech/T-5/Dredging/NOC/Anand/22-23/1547 Date;02/11/2022

(By-R.P.AD.)
To
Ramdev Enterprise — Surat
325, Narayan Nagar Society

Sinagapor Road, Katargam
Surat-395004

Sub: To issue "No Objection Certificate" — regarding
Ref: Application dated 28/04/2022 of Ramdev Enterprise ~ Surat

According to the above subject and reference, this is to inform that, considering the
details of an application made by the applicant Ramdev Enterprise — Surat for issuing ‘No
Objection Certificate’ for carrying out desilting, dredging work in Mahisagar riverbed passing
through Khadod, Sankhiyad, Chamara, Bamangam, Ganbhira located in Ta. Anklav, Dist.
Anand and Kothiyakhad, Dhansari, Valavod, Gajan, Sarol, Gorva, Kanakapura, Badalapur
located in Ta. Borsad, Dist. Anand and Haripura, Dhuvaran, Rajpur, Kalamsal, Vadgam,
Navagam Bara, Akhol, Khambhat, Salaj located in Ta. Khambhat, Dist. Anand and Hamadpor,
Kanthariya, Kavi, Sarod, Valipor, Uber, Veday, Kareli located in Ta. Jambusar Dist. Bharuch
and Tithor, Karkhadi, Chokari, Pavdi, Sultanpur, Dabka, Mujpur, Ekalbara, Umraya, Jaspur
located in Ta. Padra Dist. Vadodara at self-expense, a ‘No Objection Certificate’ is issued for
carrying out the said work for the latitude and longitude area indicated in the map for a period
of seven (7) years subject to the following terms and conditions and to take further appropriate
actions to deposit the royalty to the Mines and Minerals Department for the minerals extracted
during this work. The purpose of this NOC is limited to this office only.

A “No Objection Certificate’ is issued for unloading/dumping and transporting dredge
material/minerals extracted during the said work on the riverbank in a way that it does not
affect anyone in anyway. The purpose of this NOC is limited to this office only.

Terms and Conditions:

1. The agency/ society/ applicant is required to secure the necessary approvals in
accordance with the existing rules prescribed by the Mines and Minerals Department
of the Government, as well as obtain any requisite approvals from other relevant
government departments, if applicable.

2. Silt, sediment, and gravel extracted during sand mining, desilting and dredging shall
have to be laid down on the riverbank without impeding the flow of the river and
affecting adjacent properties at their own expense and by themselves.

3. The agency/ society/ applicant shall have to undertake sand mining, desilting and
dredging at their own cost and risk, while also ensuring the safety of the riverbank. The
agency shall take measures to prevent an increase in the silting rate in other areas as a
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result of these activities. The agency will bear full responsibility for any damages.
accidents, or casualties that may occur during this work.

The agency/ society/ applicant is required to suspend sand mining, desilting and
dredging operations during monsoon and upon receiving such directives.

The agency must adhere to all other policies and rules which may be made applicable
by the Department.

The agency is required to pay premium charges which may be determined by the
Commissioner of Fisheries at the office of the Commissioner of Fisheries, in addition
to the royalty charges and other taxes to the Mines and Minerals Department.

The agency must operate in such a manner that does not hinder maintenance dredging
and other tasks assigned to the contractor through an online tender system by the
Fisheries Department. The agency will bear the professional responsibility for any
profit/loss resulting from its operation and the operations assigned by the office of the
Commissioner of Fisheries.

The Mines and Minerals Department shall verify whether the area requested by the
applicant overlaps with the maintenance dredging operations assigned by this office.
The Mines and Mineral Department shall take necessary actions regarding this.

This “No Objection Certificate” is valid for seven (7) years. Legal actions will be
initiated if the agency continues mining activities after the above-mentioned period.
This “No Objection Certificate” will be revoked automatically upon breach of any of
the conditions.

Sd/-
Chief Engineer
Office of the Commissioner of Fisheries
Gandhinagar

Copy to:

1.

2.

2

The Geologist, Geology & Mining Department, G-115, Jilla Seva Sadan, Near Borsad
Chokdi, Ta. Dist. Anand — for intimation. d '

The Geologist, Geology & Mining Department, Kuber Bhavan, 7" floor, Room No.
728, Kothi Bhavan, Vadodara — for intimation.

The Geologist, Geology & Mining Department, Collector Office Compound,
Kanbibag, Ta. Dist. Bharuch - for intimation.
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